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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH: j"

GUWAHATI } ”j
q»
(An Apphcatlon under Section 17 of the Administrative Tribunals Act, 1985) -~ Qﬁ% N

Contempt Petition No. ,.[ .?.g...2006
in O. A. No. 161 of 2006

in the matter of:

Sri Amulya Kumar Doley & Anr.

Vs-

Union of India & Ors.

-And-

In the matter of: A

An application under Section 17 of the Administrative
Tribunals Act, 1985 praying for initiation of a
Contempt Proceeding against the alleged contemnors
for non-compliance of the order dated 29.06.2006
passed in O.A. No. 161 of 2006.

In the matter of:
1. Sri Amulya Kumar Doley, Son of Late Jugen Ch.
Doley, Resident of Chiring Chapri, P.O. & Dist.

-~

Dibrugarh, Assam.
2. Sri Abhiram Milli, Son of Léte Sonaram Milli, Resident
of Hijuguri Railway Coloney, Quarter No. 44 (B), P.O.,

" P.S. & Dist. Tinsukia, Assam.

...... Petitioners.



VERSUS-
1. Sri M. Dharmalungan,
The General Manager (P), N.F. Railway, Maligaon,

Guwahati, Assam.

2. SriW. K. Pradhan,
The Divisional Railway Manager (P), N.F. Railway,
Tinsukia, Assam.

3. SrA. Narayanan,
Divisional Personnel Officer, N.F. Railway, Tinsukia,

Assam.

~ The humble petitions of the above named

petitioners

Most Respectfully Sheweth:

1.

That the petitioners were initially appointed as Assistant Station Master in
the year 1977 in the Tinsukia Division of N.F. Railway. In the year 1990 they
wére selected and promoted to the post of Traffic Inspectors and are
continuously working to the post. On 08.03.2003, the Railway Board issued
a circular merging the category of Station Masters/Assistant Station
Masters/Yard Masters and Traffic Inspectors into one unified Cadre of

Station Master/ Assistant Station Masters. It is mentioned in the provision

- 10.1 of the Circular that the staff belonging to the erstwhile three categories

will be working and enjoying the benefit of the Unified Cadre of SMs/ASMs

and on their posting they will retain their designation as applicable before _

merger.
That the Divisional Railway Manager (P), Tinsukia, on 13.01.2006 in
implementation of the Circular dated 08.10.2003 transferred and posted the
petitioners with the designation of Station Superintendent (in short SS). The

petitioners made representation on 18.01.2006 to the Divisional Railway

’
i
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Manager (P), Tinsukia contending that the post of Traffic Inspectors are in
existence and they were selected and promoted to that post and prayed for
cancellation of the order dated 13.01. 2006. The petitioners on 03.03.2006
made a reminder of the representation-dated 18.01.2006. But the petitioners
did not get any response to their representation and on 31.03.2006 a
detailed representation was submitted to the Chief Operations Manager,
N.F.Railway, Maligaon, Guwahati.

3. That on consideration of the petitioners’ representation, the Chief Operations
Manager, N.F. Railway, Maligaon, Guwahati on 10.05.2006 passed an order
signed by Sr. Personnel Officer (T), for General Manager (P), Maligaon
canceling the order dated 13.01.2006 as the same was passed in violation of
the brovision of the circular dated 08.03.2003. The petitioners then informed
the matter regarding the cancellation of the order dated 13.01.2006 to the
Divisional Réilway Manager (P), N.F. Railway, Tinsukia vide letter-dated
12.06.2006. But vide order-dated 20.06.2006, the Divisional Personnel
Officer, Tinsukia, disagreed with the order-dated 10.05.2008 and asked the
petitioners to carry out the order dated 13.01.2006 immediately.

4. The petitioners being aggrieved approached this Hon'ble Tribunal by filing
an application challenging the order-dated 20.06.2006 in O.A. No. 161 of
2006. The Hon’ble Tribunal upon consideration of the case disposed of the
application with the following observations:-

“ Considering the issue invoived in this case, the applicant is permitted to submit

| comprehensive representative before the second respondent within two weeks

from today and on receipt of such representation the said authority shall
consider the same along with Annexure-Vi & Viil 6rders and harmonize the two
orders with safety aspect etc. and take a decision therein keeping in mind the
above observations and pass appropriate orders within two months thereafter.

The O.A. is disposed of with the above observations. iIn the interest of justice this

Tribunal by way of interim measure directs that status quo as on 20.06.2006

3
=3
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® shall be maintained so far as the applicants are concerned and they will be
pemitted to continue on the same post till the completion of above exercise”

| ~Copy of the order-dated 29.06.2006 is annexed

hereto and marked as Annexure-i.

5. That the petitioners beg to state that they approached the Respondent No. 1
through representation datéd 04.07.2006 sent by Registered post alongwith
a copy of the application made before this Hon'ble Tribunal and order dated
29.06.2008 ‘and prayed for considering the case of the petitioners and
allowed them to work in the same post of Traffic Inspegtors as per interim
direction of the Hon'ble Tribunal in O. A. No. 161 of 2006. The petitioners

have the information that the representations is still pending.

-Copy of the representations dated 04.07.2006
‘alongwith the postal registration slip is annexed

and marked as Annexure—TIT

6. That the petitioners also made a representation on 04.07.2008 to the
Respondent No. 2 with a prayer to allow them to work in the same post of
Traffic Inspectors as per order of this Hon'ble Tribunal. The petitioners state
that inspite of the direction of thé Hon'ble Tribunal, the Respondents denied
to comply with the direction of the Hon'ble Tri'bunai and the Respondents’
nos. 2 and 3 did not allow the petitioners to sign at Daily Attendance
Register and verbally asking them to carry out the order dated 20.06.2006.

Further the petitioners beg to state that the Respondents Nos. 2 & 3
threatened them verbally that if they do not carry out the order dated 20.06.2008,

the salary of the petitioners from the month of July, 2006 will not be paid.‘
| “-Copy of the representation dated 04.07. 2006
made to the Contemnors No. 2 is annexed and

marked as Annexure |ll.
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h 7. That the petitioners beg to state that the Respondent Nos. 2 & 3 are

deliberately and willfully violates the interim direction of this Hon'ble Tribunal
passed on 29.06.2006 in O.A. No. 161 of 2006, which amounts to contempt
of Court. The petitioners bég to state that the Respondent No. 1. is liable for
the acts of the Respondents No. 2 & 3 and as such all of them are made
parties in the instant application. Therefore the Hon'ble Tribunal be pleased
to initiate a Contempt Proweding against the Respondents for willful
violation of the Hon'ble Tribunal dated 29.06.2006 in O.A. No. 161 of 2006
and further be pleased to impose punishment upon them in accordance with
law.

8. That this petition is made bonafide and in the interest of justice.

in the premises aforesaid;} the Hon'ble Tribunal to
consider this petiton and initiate Contempt
proceeding against the alleged Contemnors for willfull
non-compliance of the order dated 29.06.2006 in O.A.
No. 161 of 20068 and be pleased to impose
punishment upon the Respondents in accordance
with law and ‘/or pass any other order or orders as

Your Honour may deem fit and proper.

And for this act of kindness, the petitioners as in duty bound shall ever pray

Malle

\



-Affidavit-

- 1, Sri Abhiram Milli, aged about%jyears, Son of Late Sonaram Milli, Resident of
Railway Coloney, Quarter No. 44 (B), P.0O.,P.S. & Dist. Dibrugarh, Assam do

hereby solemnly affirm and say as follows:

1.That | am one of the petitioners in the instant case and as such acquainted
with the facts and circumstances thereof. Moreover | have been authorised to
swear the affidavit on behalf of the other petitidner. | am, therefore, competent

to swear this affidavit.
2.That the statements made in this affidavit and in paragraphs 1 to 8 of the
petition are frue to my knowledge and the rest are my humble submissions

before this Hon'ble Court.

And | sign this affidavit on this 2day of July, 2006 at Guwahati.

%gwﬁW/ uﬂ«%&mm

~ ldentified by.  Deponent
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DRAFT CHARGE

Laid down before the Hon’ble Central administrative Tribunal, Guwahati for
initiating a contempt proceeding against the contemnors for willful disobedienge
and deliberate non-compliance of order of the Hon'ble Tribunal dated 29.08.2006
passed in O.A. No. 161 of 2006 and to impose punishment upon the alleged
contemnors for willful disobedience and deliberate non-compliance of the Hon'ble

Tribunal's order dated 29.06.2008.

3
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Son of Late Sonaram Mllll,

- ANNERURE - T

<

#CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Orlglnal App&ication No. 26@/2006
Uate of Qrder; This, the 29th Day of June, 2006

THE HON'BLE MR. K.V. SACHIDANANDAN,VICE CHATRMAN

Sri Amulya Kumar Doley,

S/o Late Jugen Chandra Doley,
Resident of Chiring Chapari
P.0. P.S. & Dist: Dibrugarh
Assame.

Sri. Abhiram Milli,

)

Resident of Higugurl Rai lway Coloney

Quarter No, 44(B)

P.Qe PeS. & Dist .Tinsukia
Assam.

eeaesn oApp licantSQ
. -
Advocates; Mr. R.C.Paul, Ms. S.Roy & Mr.S.N.Tamuli.
~Versus-

The Union of India . -
Represented by the Chairman, Rallway Board

~ In the Department of Railways

2e

3

Ceosd

Q o be M Copy
olsivihe  Chiadon Tacd

Rail Bhawan, Baisina Road,
New Delhi -110 001.

The General Manager ( Personal)

N.F.Railway, Maligaon, -
Guwahati ,Assam.

The Divisional Railway Manggér ( P)

‘N.F.Railway, Tinsukia,

Assame. " :
~ «seoRespondents.

‘By Drle;L.Sarkar, Standing Counsellfor the Railways.

Contd—o . ¢2/""
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O.R D E R ( ORAL)
SACHIDANAI@AN KoV.,(V.C)

The appllcants were 1nlt1a11y'appolnted as A531stant
Station Master in the year 1977 in the Tlnsukla Divi sion
of N.F. Rallway In the year 1990 they were promoted as
Traffic Inspector and are contlnuously wqulng as such;
:0n 8;3,2003,‘it is averred that the Railway Board issﬁed -
'aACirculér'merging the category offStétioh Masters/Assistantlp
Station Masters/Yard Masiers and Traffic Inspectors into. -
‘one Unified Cadre of Station Méster/Assistant Staﬁion:
Master. With special reference to proviso 10.5 of the
' Clrcular it was mentioned that Staff belonging to erstwhile
3 oategorles will be working and enjoying the beneflt of
. the unified cadre of SMs/ASMs and their posting .they will.
‘retain.their designation as applicable before merger. |
Vide order dated 13.1.2005 the DRM(P) ., Tinsukia'has.
fransferred and posted the applicants with.the'designation
of Station Superintendent. The applicant has made represen-
| tation-on 18.1.2006 to the,3r6>respondeﬁt contending
that the post bf‘Tréffic Inspectors are-in existence and
they were selected to thét post and praYed-for cancellation
of order dated 13.1,2006.Reminder was-sent and further
detailed representation was also submitted oﬁ 31;3.2006
on 10.5,2006 the réspondent No.2 passed an 6rder cancelling
the order dated 13.1.2006 as the same was passed in | '
violation of the prov1smon of the Clrcular dated 8.3,2003. |

The matter regarding cancellation of the order dated

]

Contdo . .3/"'
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13.1,2006 was informed to the 3rd respondent,but vide
order dated 20.6.2006 the said respondent islattempting
' to enforce the order dated 13.1.2006 for which.applicants
are aggrieveé and have filed this O.A. seeking the following
reliefss ~ |
(a) The impugned order issued by the Respondent
No.3 vide letter No.ES/A- 119 dated
| 20.6.2006 " be set aside and quashed.
- (b) Direction be given to the Respondents to
comply with the provision of 10.1 of the
Circular dated 08.10,2003 of the Railway
Board in retaining the earlier designation

of the persons after the merger of thelr
_'posts in one unlfled cadre.

(¢) Direction be given to the Respondent No.3 to
carry out the order dated 10.05.2006 passed
- by the Respondent No.2 and allow the
appl;cants to retain their earller
(designation as Traffic‘Inspectors,.

‘ y | ; o :
(d) Any other relief or relives as this Hon'ble

_ - Tribunal may deem fit and proper.
’ Heard Smt. S.B®y , learned counsel for +the applicant

and Dr. J.L.Sarkar, learned Standing Counsel for the

Railways.%hen the matter came-up for consideration, it is
-specifically ©brought my notice to clause 10.1 of the
‘merger circular dated 12,11;2003 whereby restructuring is
prdposed'The sald clause is quoted herein below: -

t The category of Station Masters/Asszstant

Station Masters,Yeard Masters and ‘Traffic Ingpectors.
should be merged into one unified cadre of SM/ASM.

Contd. . QL“/-
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The recruitment and promotioh pattern as prescribed
for ‘the category of SMs/ASMs should be rollowed )
1n the ‘merged cadre, In the initial stage of the
merger,efforts. should be made to post the employees
in the categorles in which they have been worklng .
Accordingly, while the staff belonging to the ‘
erstwhile three categories will be working and
enjoying the benefit of the unlfied cadre of SMs/ASMs.
On their posting in the Yard, they will perform
the duties of Yard Master retalnlng their de51ggation
as applicable to the category of Yard Mester. .
Similarly, while performihg the inspectional job
they will retain their designation as applicable
to Traffic Inspectors.But at a later stage, when
they are made fully equipped to discharge all the

_ functions hitherto being discharged by SMs/ASMs,
YMs & TIs administration will ‘have the flexibility
to post a person as per the administrative requirement
While Redefining the duties and functions, Reilways
may also review and rationalise the cadre keeping
in view the administrative réquirementsb

Further, on consideration of the applicants! representations

the COM, Maligao‘n has passed an order cénceliing 'the_ .

transfer order of'the applicantsICOntained in Annexure-IV

1étter signed by Sr. Personnel Officer ( T) for General
Ménager ('P)', Maligaon@But vide impugned order dated
20.6,2006 the Divisionzl Personnel Officer, Tinsukia
éisagfeed with the said order and decided to implement
the order of Itr‘vansfer.. It appears that the impugned

order at Annexure-VIII is passed-by the Divisional

-APersonnel Offlcer, a lower authority that that. of the

Chief Operatlon Manager The questlon of Jurlsdlctlon

'of paSS1ng an superceding order by lower authorlty

is under challenge in this proceedlngg.

Con'édo s 05/_
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3o Bhtt S.Roy, learned Counsel for the applicants
submits that the facts of the case being so, she will

be satisfied if a direction is given to the higher
authority i.e. the second respondent to éonsider these
orders and harmonize the same with safefy aspect etc.
and the applicant be pefmiﬁted to make comprehensive
representéfion to the said authority which may'be'
considered and disposed of on merit with due épplication
of mind and communicatiné the same to the applicant,
‘Dr. J.L.Serkar, learned Railway Standing Counsel submits
that if that will sﬁffice the ends of justice he has |
no objecfion in edopting the same exercise,This Tribunal
is also of the view thet such recourse will.suffice

the ends of justice.

4; .Consideriﬁg the issuelinvolved in fhis case,'the
applicant is permitted to submit comprehensive
represenfétion béfore.the Se?ond respondent within two
weeks from ‘today and on receipt'of‘suCE”repfesentation ,
the said'authority shall ponsider the same along Qith

. Annexure-VI & VIII orders and hafmoniZe these two

orders %ith safety aspect etc., and take a decision
therein keeping in mind ‘the above observations and

posts apprdpriaté orders within two months thereafter.

———

L

The O.A. is disposed. of with the. above

Contdog . 06/“
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observations . In the circumstances, there is

" no order as to costs. In the interest,of Justice

\

this -Tribunél,by way of interim measure directs
that status quo as on 20,6.2006 shall be maintained.

so far as the applicants are éoncerned and they wilif

be -permitted to continue on the samé post till the
o - o o A
completion of above exercise. 7 A
sd/-.

. VICE CHAIRMAN ~
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7}) The General Manager (@)

Anngxums- 1T
INNERORE ==

— L};— , ’ &o
| Date: o+ T+ 2000

N.F. Railway, Maligaon,

Guwahati-11, Assam.

Sub: - Prayer to consider the Representation in the light of
the Provision of 10.1 of the Railway Board’s Circular
dated 08.03.2003 (12.11.2003), Letter No. @C-
111/2003/Misc/5 dated 18.02.2005 issued by the Rasfway
Board and the order dated 29.06.2006 passed in O.A. "
No.161 of 2006 by the Hon'ble Vice Chasrmaii; 'Hie
Centfaf ﬂd‘rmnutmtwe Iribunal, Guwahats. Beich,.
(’uwaﬁatz.

Respected Sir,
We the undersigned beg to state the following few lines for your kind consideration:

e

IR,

That Sir, We are appor'rl,t‘ef as JAssistant Station Master in the Tinsukia -
Diviston of N.T.Railway. In the year 1990, we were selected and promoted
to the post of Traffic Inspectors and ase continuously working as such.

Uhat Sir, on 08.03.2003, the Railway Board issued a circular merging 1'/1-4'
category of Station Muasters/ Assistant Station Masters/Yard Masters and
Traffic Inspectors into one Unifted Cadre of Station Master/Assistant

Station Murtc

That Sir, with special reference to proviso 10.1 of the aforesaid Circular, it
was mentioned that Staff belouging to erstwhile 3 categonies will be
worksnug and enjoying the benefit of the Unified Cadre of SMs/ASHMs and
their posting they will retain their designation as applicable before merger.

That Sir, 1 implementation of the aforesaid (ircular, the Dryisional %
Railway  Manager (@), dinsulia wides  order-dated  13.01.2006  fas ‘
transferred and posted the undersigned (uztﬁ the designation of Station
Supenintendent.

hat Sir, «we on 18.01.2006 made representation to the Oivisional Railway
Manager (®), Tinsukia, (Annexure-I1I of the OA. NO. 161 of 2006),
contending that the post of Traffic Iuspectors are in exystence and they were
selected to that post and prayed for cancellation of the order dated
13.01.20006.

That Sir, thereafter, on 03.03.2006 reminder was sent (Annexure-11 of the
OA. No. 161 of 2006) and further on 31.03.2006, detailed representation
was also made to the Hon'ble Ch uief Operations Manager, .Ma[ gaon
(Annexure-v of the O.A4. No. 161 quOOG) |

That Sir, on consideration of our 'rcpr'esent:at,z'on the on'ble Chief
Operations Manager, Maligaon on 10.05.2006, passed an order No.
4/283/120 pt V(1) Loose addressing to the SR, DOM/ISK,, signed by Sr.
Personnel Officer (T) for General Manager (P), Maligaon, canceling the
transfer and posting order ofus as the order violated tlie @rovision of 10.1 of.
the Ratlway Board’s circular. It was mentioned in the afor‘esau{on{er that
for serious safety repercussion, the transfer and posting order involving us

IR e e

W
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“are cancelled and 1t was further mentioned that we should be grven the

benefit of Cadre re-structuning in the same category in which we are workyng

f as per Para 10.1 of the Board’s letter No. PC-111/2003/CRC/6. (Annexure —
VI of the OA. No. 161 of 2006)

8. Tfiat Sir, the matter regarding cancellation of the order-dated 13.01.2006
was informed to the Divisional Railway Manager, Tinsukia o 12.06.2006
(Annexure-VII of the OA. No. 161 of 2006) but vide order No. ES/A-119
dated 20.06.2006 (Annexure-VIII of the OA: No. 161 of 2006) the said
authority in superceding the order-dated 10.05.2006, directed us to carry out
the order-dated 13.01.2006 immediately. It is pertinent to mention that no
copy of the order was forwarded to the authonty of the I{ead Quarter.

9. Tliat Sir, being aggricved; we preferred O No. 161 of 2006 challenging the
order dated 20.06.2006 Gefore the Central Administrative Iribunal,
Guwahati Bench, Guwahati. ‘

10. That Sir, we specifically brought to the notice to Clause 10.1 of the Ratlway
@gard‘-’s Circular and the order dated 10.05.2005 before.the Ion ble Tribunal
afttd‘ the 9lon’ble Tribunal on 29.06.2006, after ficaring the counsel of both
the parties directed us to makg comprehensive representation to you. It was
Sfurther dirccted on such representation, ortrgrievartce is Lo be considered in
the light of Clause 10.1 of the aforesaid Circular and, from the angle of
safety aspect. n the interim it 15 permitted us to conbinue our service on the
sa;me post of Traffic Inspectors. (A copy of the order-dated 29.06.2006 is
annexed herewith), PR A

11. "%ﬁat Sif‘}! i I./EZ}'; premises aforesaid, it is therefore prayed that Your Jlonour
would be find enough to consider our case in thei fighit of Clause 10.1 of
aforesaid Circular of the Rasbway Board and Sfrom the angls of safety aspect
and l?:tter-?\’o.'(Z’C—III/2003/9}{ISC/5 dated 18.02,2005 issued by the

" Railfway Board. otfierwise we would suffer iréparable loss and injury. It 1s
: fzi,rtfwr prayed that in the mean time, allow us to continue our service with

the designation of Tra 1ffic Inspectors.

12 ‘Zfzat Sir, for this act of /{fruﬁwss we are as il'n Jﬁty 501#1(11 ancf shall ever

prays. . E “ |

Thanking (Yo:z; | |
Your's fait‘f_["fu[l}l

| L I
(Sri Amulya Kumar Doley) S N e
Traffic Inspector at Tinsukia. . ggiyﬁmnﬂ" .zm? s :
' ; , ¢ i NO. § I
SR of Stgmps affited. ' Ra. 8@?" 11986 N
LtiRame Milli . SRt MR
e y d 8 Reglatergd® cAJ.,- A2 Mt feds . 7 Crl

. @ HH ’
(5ri A iram M) 115y i Maligasie—

s OIS St . (4 o e

i Traffic Inspector, Mmgls at Tinsukja. rm—— W&sﬁn}:{?& B . '
| { ‘ e e e e e e o Sigrature of ReceA O R T
Enclo: Copy of the OA. No. 161 of 2006 L c - g S )

Copy of the Order dated 29.06.2006.
» ‘!’ ' :

. " Y}
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L « ‘é - | AN‘_‘_-____________.

! - 'To, | " Date: oy 7+ 2evf,

The Divisional Railway Manager
Tinsukia Division, N.F.Railway,

-Sub: Prayer to allow the undersigned to
‘continue their service in the post of  Traffic

. Inspectors by virtue of the Order.dated

29.06.2006 passed in O.A. No. 161 of 2006 by

‘the Hon'ble Vice Chwman the Central

Administrative Tnbunal Guwahati Bench ,

o i Guwahati,

Sir, l

Please find herewith the copy of the order-dated 29.06.2006 passed by
the Central Administrative Tribunal, Guwahati Bench, Guwahati,
which is self explanatory in nature.

We therefore by virtue of the aforesaid order, request you to aﬂow us
to continue our selvme in the post of Traffic Inspec'roxs

1

And for this act of l(indmmﬂ, we are as in d.ul,yE bound and shall ever
pray. f ‘ ;

5 : : , t

f ‘ .

Tha nk:ing You. o

chr’si faithfully,

/\/\/\&/\"( \L"WV\QAA
(Sri Amulya Kumar Doley)
Tm.fﬁc: Inspoctor at 'fi,mqukm.

- \
MM@JQ’* -t Jt( &QQ( . :
(Sri Abhiram Mﬂh) N - |
Traffic Inspectm M=t at Tinsukia. L . o3

Copy to:
The General Manager (°)
N.F.Railway, Maligaon,

Guwahati-11, Assam _‘ ' N ,
| g ' |
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ‘%\
| GUWAHATI BENCH

C.P. No. 18 of 2006
O.A No. 161 of 2006

Shri Amulya Kumar Doley & Ors é
-Vs 3_25

Loner ™

Union of Inida & Crs.

IN THE MATTER OF s <
Show-Caused reply filed by the ;
) ‘ Respondent No. 2 .

That a capy of the C.P. has been served on the respondent and

the respondent has gone through the copy of the C.P filed by the
applicant and has understoad the contents thereof. |

e

1)

2)  That save and except the statements which are specifically
admitted herein below, other

=

statement
categorically denied. Further the statements

i

méde in the C.P are

which are not borne on

records are also denied and the applicant is put to the strictest proof
~ thereof. '

3)  Hon'ble Tribunal vide their t. 29-6-06 disposed of the

applicant to submit

~nd
é“~

- application  with the direction to the

comprehensive represantation before the

-

a .

respondent within two
weeks from the date of judgement/order and on receipt of such

representation the said authority shall consider the same along with |

Contd...P/2..annexure..
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annexure-VI & VIII to OA and harmonise these two orders with safety
aspect etc. and take a decision therem keeping in mind the above
observation and passed appropriate order within two months
thereafter

Hon'ble Tribunal ‘also directed the respondents that in the
interest of justice these Tribunal by way of interim measure directs
that status quo as on 20-6-2006 shall be maintained so far as the
applicants are concerned and they will be perm!tted to continue on the
same post till the comphance of the Hon'ble CAT’s order dt. 29-6-2006
in OA No.161/06.

4) To honour the Hon'ble Tribunal’s above order the respondents.
maintained status quo so far the applicants are concerned. They were
permitted to continue on the same post as it is evident from the
records. The applicants are working as TI. B as their works are
inspecterial in nature they need not to sign in daily aftendance
register. They have to submit their mast ter roll for their salary. They
were paid the salgry through regular salary bill upto June’ 2006. As the
incumkents against the posts, the applicants were hoic’%ed been
joined, the appiicarts were paid their salary for the month of July’
2066 through supplemen-tary Regular Salary bill. Hence as per Hon'ble
Tribunel's order dt. 29-6-06, status quo as on 20-6-06 have been
maintained so far as the applicants are concerned and they are
permitted to continue on the sam= post as TI. As such the allegation

leveled against the contemners are totaily baseless and same are not

S/

correct at all. It is stated that the applicants only with the sole purpose

[ - — Pl e e - s ”
the material facts before this Hon ble

~r
(@]
8
=
O]
(%)
o
~t
w
I

-
<

in

e suppres:

)

Tribunal with an ui‘tenor motive and as such appropriate suo-moto

proceeding is required te be initiated against the applicants and to
punish them severely while dismissing.the present contempt petition.
Contd...P/3..5)..
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5) That the respondent begs to state that there is no intension on
~ his part to violate any direction passed by the Hon'ble Court and he
places an unconditional apology for the act done by him unknowingly
if any with an assurance not to repedt the same in future.

AFFIDAVIT

I Shri _4 :ﬁ-;gji @:E» Kooy PenclBone  aged about sg' _ years,
’ in the Dist. of

resident of __ Tigouta

i T Chsson) do hereby sclemnly affirm and state as

follows.
[ ]

1. That I am the,' D ivenganat R Dieay u%%gf under N.F. -
Railway, Tinsukia Diyision, Tinsukia, Assam and as such well
acquainted with the facts and circumstances with the case and also

competent to swear this affidavit.

2. That the’ statément made in this affidavit and in the
accompanying betition in  paragraphs N 5 and

are true to my knowledge and the statements made in

paragraphs [1 are matters of records and rests are my

humble submissions before the Hon’ble Tribunal.

)

[« 9
day of

And T sign the affidavit on this the

R )

DEPONENT
Identified by

U AT .' o (J;S\J/\/co{’bum%

Advocatey derk.

U CT NI
Olvisionai Riy, ahuQer

m"’”‘d W o N.F. Bly, Tinsukie

et
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Salary in favour of Shri A K.Doley TI/TSK and Shri A.R.Milli TVMJIN at TSK for
the month of July/2006 has already been drawn and passed under BR.No.221 dated
08-08-06 bearing A.B.N0.51000816 dated 09-08-06 and Co 7 No.500611 dated 09-

08-06 For Rs.12,735/- AND Rs. 11,994/~ respectively.
0b
/W [

( N.KX.Sutradhar )
APO/M/TSK.
For Divl.Railway Manager(P)
N.F.Railway, Tinsukia
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,.;:,.::-:_—\_3:5’.::-:===='=====:=====:: T T RSN NS NS RORTINRES = (-3~ 311 (-3~ o I I R Y3 - i
P
P SR. DOM/TGEK : TSK Blll For:JUN 2006 GU: 00004 BU: 04504 SEC: ##% SL No 12 Page No: 5 RPage: 60
NEFT: 020 Empno: 040646893 Empname: A R MILLI .. F/H: 8 R MILLI Desiq.Tz R/Pay: 9025 DAYS: Pd=30.0 Unpd=0.0
Pays...... Rs Allowance Rs Allowance Rs Recovery ‘Rs Recoverg Rs Recovery Rs Qtrs Rec Rs Adv. Rec Rs B_1 Voucher/PSLIP/OFFICE
Gazic ., 9025 D. A. - 3249 - PF~Sub 1128 Rent—-N 118 El—an 190 005 BANK PAYMENT
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IN THE CENTRAL ADM INISTRATIVE TRIBUNAL
GUWAHATI BENCH

C.P. No. 18 of 2006
O.A No. 161 of 2006

Shii Amulva Kumar Doley & Ors
-Vs- . \
NG

Union of Inida & Ors.

N ),aloj

~ '
. | J : ‘
IN THE MATTER OF g

Show-Caused reply filed by the

Respondent No. 3

1) Thata copy of the C.P. has been served on the respondent and

' the respondent has gone thr ough the copy of the C.P filed by the

applicant and has understood the contents thereof.

2)  That save and except the statements which are specffically
admitted herein below, ather statements made in the C.P are
catego, ically denied. Further the statements which are not bome on
records are also denied and the applicant is put to the strictest proof.

. thereof.

3) - Hon'ble Tribunal vide their order dt. 29-6-06 disposed of the
application with the direction to the applicant to submit a -

comprehensive representation before the 2™ respondent within two

- weeks from the date of Judgement/orde, and on receipt 'of_ such

representation the said authority shall consider the same along with
Contd...P/2..annexure. .



- =2= '
annexure-VI & VIII to OA and harmonise these two orders with safety
aspect etc. and take a decision therein keeping in mind the above

“observation and passed appropriate order ‘within two months

thereafter. |

Hon'ble Tribunal also directed the respondenté that in the
interest of justice thes‘e Tribunal by way of interim measure directs
that status quo as on 20-6-2006 shall be maintained so far as the
applicants are concerned and they will be permitted to continue on the
same post till the compliance of the Hon'ble CAT's order dt. 29-6-2006
in OA No.161/06. |

4} To honour the Hon'bie Tribunal's above order the respondents

maintained status quo so far the applicants are concerned. They were

‘

permitted to continue on the same post as it is evident from the

records. The applicants are working as TI. ® as their works are
inspectorial in nature they need not to sign in daily attendance

register. They have to submit their méster roll for their salary. They

were paid the salary through regular salary bill upto June’ 2006. As the

. ' ing
incumbents against the posts, the applicants were hofdA had been
joined, the applicants were paid their salary for the month of July’

2006 through supplemen-tary Regular Salary bill. Hence as per Hon'ble

‘Tribunal's order dt. 29-6-06, status quc as on 20-6-06 have been

maintained so far as the appiicants are concerned and they are

permitted to continue on the same post as TI. As such the allegation
leveled against the contemners are tatally baseless and same are not

- Itis stated that the applicants only with the sole purpose

by
4
=
-%
4)]
(]
~+
87}
¥
2

Tribunal with an ulterior motive and as such appropriate suo-moto

-'p_roceeding is required to be initiated against the applicants and to

punish them severaly while dismissing the present contempt petition.
| Contd...P/3.. 5)..
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5)  That the respondent begs to state that there is no intension on
his part to violate any-direction passed by the Hon'ble Court and he
places. an unconditional apology for the act done by him unknowmgly

ff any with an-assurance not to repeat the same in future.

’AFFIDAVIT
I Shri _A. megow\ka ‘ aged about 9%/, year"s,
resident of _ Trovewbia | in the Dist. ofl_‘

Tirnewkia  (Aveasn) do hereby solemnly affirm and state as
follows. ' |

1. That I am the, ofvini'omal Pesromanf Sffesy under N.F.
‘Railway, Tinsukia Division, Tinsukia, Assam and as such well
acquamted with the facts and circumstances with the case ‘and also -

competent to swear this afndavrt

2. That the statement ‘made in this affidavit and in . the
accompanying  petition . in paragraphs ' € and

\

are true t6 my knowledge ‘and the statements made in

paragraphs . . are matters of records and rests are my

humble submissions before the Hon’ble Tribunal.

And T si

(@)

n the affidavit on this the 20 M day of

DEPONENT

Abwa Qulle - i NW
Advocateslesk. s do wfh , et
' | & M!
&fmﬁﬁaﬁ[}w b XJ, Rly. m
.sm“ gu!:&hfu i Adnetae
o> i ‘9“OW\ ~ ASTL

Sodnin
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Salary in favour of Shri AK.Doley TVTSK and Shri A.R.Milli TVMJN at TSK for
the month of July/2006 has already been drawn and passed under BR.No.221 dated
08-08-06 bearing A.B.No.51000816 dated 09-08-06 and Co 7 No.500611 dated 09-

08-06 For Rs.12,735/- AND Rs. 11,994/~ respectively.
b
f%%

( N.K.Sutradhar )
APO/ITSK.

For Divl.Railway Manager(P)'
N.F.Railway, Tinsukia
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D P 3850 Prof. T 170
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H
i pank Code : CO123 Account No @ 01190045301 , Gross Pay : 14932 Total Deduction : 3937 NetPay : 10995
SSralecode : 06500-10500 Next Increment Date : ##—R#u—##ss Date of Retirement : 30-APR-2012 This is & test Payslip

e 1 st S e e s Sae ot g e g g g e 2 2 £ o s e e e

GR. DOM/TSK- : TSK Bill For:JUN 2006 GU: 00004 BU: 04504 SEC: ### SL. No: 12 Page No: 5 RPage: ' &0
DEFT: 020 Empno: 040466893 Empname: A R MILLI F/H: 8 R MILLI Desig:f! ' R/Pay: 9025 DAYS: Pd=30.0 Unpd=0.0
Pays. ..... Rs Allowance Rs Allowance Rs Recovery - Rs Recovery Rs Recovery Rs @Gtre Rec Rs Adv. Rec Rs B_I Voucher/PSLIP/0OFFICE
Basic 025 D. A. 3249 PF~-Sub 1128 : Rent-N 118 El-Man 190 005 BANK PAYMENT

sCA 200 . VPF 4000 ' '

Transp 200 CGIs-C 30

D.P 4513 I, Tax 300

Contin 40 Prof. T 185

Trav. & 788

Bank Code : OOIQQv Account No : 01190005033 ' Gross Pay : 18015 Total Deduction : 5951 NetPay : . 12064

Gcalecode : O7450-11500 Next Increment Date : O1-JAN-2007 Date of Retirement : 31-DEC-2011 This is a test Payslip
SR. DOM/TSK : TSK Bill For:JUN 2006 GU: 00004 BU: 04504 SEC: ## SL. No: 13 Pagé No: 5 RPage: 60

B

DEFT: 030 Empno: ' ‘ ) b - Cmmme sl mA_AA A Head=A 0
Pays. . .... Rs Al @[Vn 0]/1 \\Y
\ ol

Basic 5750 D.. .
PHR-FP 100 &8C @%@\4

Iy , £&5 54

. X
ank Code : 0010 . ®
Scalecode : 0SC

et L




=Sl ) P TN 3111 FPOT. 2UN Z2U0V0 LU, Uuwwsr DV, WUSIW 7 sdeetw e 0 e, —
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8. Empno. 01938277 Empname: MRS ROWJEE HAZARIKA F/H: P.N. HAZARIKA Desiq: SRCLK  R/Pay: 5000 DAYS: Pd=30.0 Unpd=0.0
G0 Emp P g :

S/

@ﬁiﬁ?T: Rs Allowance Rs Allowance Rs Recovery Rs Recovery Rs Recovery Rs Qtrs Rec Rs Adv. Rec Rs B_I Voucher/PSLIP/OFFICE
L3 %E( 5000 D. A. 1800 PF—-Sub &25 Rent—N ‘118 El-Man 190 005 BANK PAYMENT
W P H 125 SCA 120 CGI8-C 30 CCS L0 1292 017
* D. P 2500 LIC/DB 279 /
A Prof. T 125 A cgﬁ>
? S/DEPO 100 . : |
Fank Code :@: 00123 Account No : 01190045264 6ross Pay 9545 Total Deduction : 2759 NetPay : &786
" gealecode : 04500-07000 Next Increment Date : 01-MAY~-2007 Date of Retirement_: 30-NOV-~-2027 This is a test Payslip
ﬂ) SR, DOM/TSR TBK . Bill For:JUN 2006 GU: 00004 BU: 04504 SEC: ### SL. No: 3 Page Nao: 3 RPage: 58
9] . - v .
DEPT: 020 Empno: 03033338 Empname: AMULYA KR DOLEY F/H: JOGEN CH. DOLEY ' Desig:TI/% R/Pay: 9025 DAYS: Pd=30.0 Unpd=0.0
Fays. ... .. Rs Allowance Rs Allowance Rs Recovery Rs Recovery Rs Recovery Rs Qtrs Rec. Ré Adv. Rec .Rs B_1 Voucher/PSLIP/OFFICE
, . Basic 025 D. A - 3249 PF-8ub 1128 . "Rent~N 187 HBA ‘3276 051 BANK PAYMENT
© Specia 150 SCA- 200 VPF 3000
Transp 200 CeIS-C 30
D.P 4513 LIC/DB 93
Centin 20 I. Tax 300
Trav. A 300 Prof. T 18%
1
B Sank Code : 00031 account No : 01190005870 Gross Pay 17657 Total Deduction : 8199 NetPay 458

Scalecode : 07450-11500 Next Increment Date : O1-MAR~2007 Date of Retirement ! 30-JUN-2013 This is a test Payslip

=R DAM/ TSK \ o o
: R. DOM/ TSK | | . /f/l }\ : .
e DEPT: D20 Empno: ; \ ﬁ

FaYs. ... .. Rs &l : B¢ ‘Q"d, ' .\Qﬁ‘\‘ .
Basic 6950 D. “ st
~ PP-FP 150 SC ,iﬁgg@ TR
}5 | Tr e~ ,g&&a ' .
L D. _ us NS o :
" . s - )
tank Code : QOI: ' |
ctaleccde @ 0O5¢

: SR. DOM/TSK. -
F3 SEPT: D20 Emprio ' /

Fays. . ... .Rs

A
Basic 4000 U
FP-FP &0 €
i



=

. DOM/TSK . TBK
HEPT: 020 Empno: 04064893 Empname: A R MILLI

Rs Allowance Rs Allowance Rs Recovery Rs Recovery

; Pay — 6025 PE— 1128,
'sqﬁzb "7§ﬁﬂ6 A4 '7?£§é?’ \ g~ 30
! Tad - 00, 9 Twe - 2497
| '%N 9B — S2€ N A
Conty — 40 K“”?’“3 -

00122 ‘Account No : 01190005033 - Ce

07450~-11500 Next»lnérgment Date :

. T r

Bill For:JUL 2006 QU: 00004 BU: 04504 SEC: ### SL. No:
F/H: S R MILLI

Rs Recovery

J»Gross{PBU”f .
01-JAN-20Q07 Date,oﬁARetirqment :

Rs Qtrs Rec

12 Page No: 5 RPage: &0

Desig: TI

Rs Adv. Rec Rs B_1

0 Total Deduction : G 74/
31-DEC~2011 This ig a test Pagslip

0 Net;;;'; /[99?

momamsmas

R/Pay: 9025 DAYS: Pd=0.0 Unpd=31.0

Voucher/PSLIP/DFFICE

T,

vdﬁﬁ#g?jgﬂiéﬁ

ARt
R
1) : s

b



Jank Code

Scalecode :

00123
04500-07000 Next Increment Date

01190045266 Gross Pay I .

Account No .
Ol-HAY—2007 Date af Retiremant :

9545 Total Deduction !
30-NOV~2027 This is a test ‘Payslip

2759 NetPay °

e rT T ESTE ISR R S RS

R DOM/TSK

'\DEPT: 020 Empno:

Rs Allowance Rs Allowance Rs Recovery Rs Recovery

:;Bank Code :
fScalecode :

: TSR

03033338 Empname: AMUL YA KR DOLEY F/H: JDQEN QHMADDLEY

Rs Recovery
Ak 2

Loy, — 9025 PF — 1128 ,
spy 18D vPF - %wa.«/ P @/&WL
R~ 4573, 61} — >or P } @b
A~ 3299/ 97w — 369¢
e - 280" P - 185 {at?" o
00031 Account No : 01 190005870 oross Pau 19588

Bill For:JUL 2006 ouU: 00004 BU: 04504 GEC: ¥ 8L. No:

Rs Qtrs Rec

'3 Page No: :3 RPage: 58
Des:g Ti/% R/Pay: 9025 DAYS: Fd=0. 0 Unpd=31.0
Rs Adv. Rec Rs B_1  Voucher/PSLIP/OFFICE

0 Total Deduction : U&30- 0 NetPay
30-JUN-2013 - This is a8 test Payslip

e e R S SR OE IS RS

07450—11500 Next Increment Date :

-1

01—”AR—2007 Date of th:rement :

e

ﬁ@ﬂiﬁ v W

L 2 \ﬂ‘
Q %&“ﬁs‘ :
‘i&

12738, o

\
(l



4

P

40

A

~

<R LEE/ Noheas

IN;

-,

LI T

T

—r T T T T T T U T T

- . R T

ot e est b

Ll YT ¢ .7 .1
.

v

s /”M - \»ﬂ?&l’ M“m-:‘ S
” 7
)

o S e \ T S o T SO SO AR S
R Lowozs | S% 3_’, 9)../5 1 — N .w
;0 ehae 4 ' :

Keicdws) o% | oy = = Y-
e MY | !

:v%/’

BT

Ao

A cr - o
'
. e
i vt s vee o e OUBLON SRUAL:
=

S mr———

e
Caimpansatory

2
i
&)

5 &1 una'Sec {2

....ate i anved in Acoount:

60,

LIRS

0.0;
Li6eo, .

{ A Lo\
AL 1
W m & ] b

TETITTITIT T T TR e R ) vt e

i

7 P

e - ' 5 f e
LIl ... Date Despatched .

|

Wﬂmc_o}.
o o e\
i a2l

- o
W & 38
: & S

00 6L\

I e o

R i atnduh ok UL T SOCRRRRRSPT TR DL 224
Py 3 e
-

ALY

evernrmm

v S F

Aag jo siey S b emm e T e e e g e s s o i B
ey, \%ﬁ < T 1 : ;
I R i SR R

" sABp P A

2,

rel e vl

7

Ry g

|
L

i

§

H

1

v

~

2

[ V53 < To QRTINS /“ X
Z R\ B
S\ :

WS YS /b [\

A LR

a am
s of pay

Overtime ar\dmwance of the employees of . ..1 0l

| B
94y
|
|
]

!9

|

IS TTE-N

. W

[}
}
i
]
{
!
¢

\
. _,_«-.._.I
A

ropn|
T L

|

1

!

R

e vn St

haa iy X R s g

I —
i
706,

g g
_e M
I R
| ~
= : &MJ 2 < <
| s ‘R . . N
3 : .w .
i PO ~. W
mm © @\3 : = m I
N /WJB Q0 - : g ~,
., w.g © 7 : :w
_ S e O : W.
Q ’ Y _ Y
W %3 hﬁ/w, S ! i
: . Q - " “0 N : C H
| 373 < !
RN S 3 ® »
Ll LR Y . e e - LOND ——
: % SHENG m

4 e e 4 e -



e R S ,,...,,,,.._wmra B O e oy o e e

I T e L o e o R |7
B e i £ ﬂTH I*lj 1:’ o W

~

i T/ Northeast Frontier flallway | o I | L)

Plaal- VSRR RS
N-.,_q_.‘ s = __.........,.._.'_.

-

e .'.‘.'t'. - NG -amﬁfm

du*w%wanstﬁ Waﬂzw&ww-u }

0 o S v e

¢ R 8

D bzt bam e e e

I ERARNE e e

e et

. o . ’ " - fg( A A ReCr T 7z

Um S e th ln‘ “{" ?th &M\« - :L‘E’D Y ‘t— ‘Ti -wt;;“ ; —‘ﬁ" a“- T e -s.urf'- 9"’??)@ s -w{v 19 R IR G e, f
e v amnoa e sla o VViu W | 9 lml S O omimmsse e sarenene iVlSlOl VDlS nctfor e Wage pe O ffom . P . : K‘o Qo' — Bo [ ﬂ.; G.7 G-WQC\'
—lae ORI R ,.,‘_,_,‘..:._.... - aa: el Sty ok Yo TR ;:9

’% mszh 0]

Py ga L et = RTRERFUAIY S 3 v ey e e = e e meme e . R R ves o 1~ At
sl «:‘}i uﬁu.va&.m nw...,._‘;...“,“:; meneeres, gwﬁmaﬁxwﬁd@ao x-:“ ‘"““:j'_. e eseessesaie 2 vr e «;

Ve DE@TECEVEain Accounts Office.... L T L CA.OslistNo LTI T T Date sent topay Department oo LTI h :
. ‘o e - s . -t "" . . R . Zf o v AT T #f‘%“‘_"w"-—-‘—::—_u«-.-?...‘An.ﬁ-—ugzi}:f\é'::‘:‘.‘;‘.‘{{ki!.f’m-'-w;!-\-‘.< e
e TN i 14 5 6 17 | 18 39 20 2 22 | 23] .24 | 25 ] 26 ] 27 | 28] 29 [ -30 ] a1 ] 82| & | 84 | 85 38 | " o
Fintg il 2nRwL W 27z 3l X X g i e g o o
S e :::"::IZ““ ferscd ark 5 J; s .xx _,y..,,ri . . Gt ~»‘f"" ot

'~1ru7(2)t

incoma Tax H

‘2
7@ | Sec. 7 (g

wo 7 (2o

)T
e
m
£8 >
&

Charges )
e v’rm‘\ - mm "1,"_
olg'ulure of :\ecewet

L - o

i rru\yrm .
- ST nfag

it
g

% W W UTCHT (2) 9
jchoo! dues Sec. 7 {2) e
~
3
o

e
S
%.f!zeﬁ wig
oo ¢,

gaoriossof cash&

F??

P AN W
Fm a7 {2)n -

L allecirnont. Sec. 7 (0| ©
time of paymentby ...

C.CS.8ec.7(2)y
oén um 7 (2)w
Fine Scc. 7 (2)a
aoods Sec. 7 (¢
A SR ag
" Y witnessing officer

st e

H
[¥

EL

et
: :

b A Rectrical dury,

\Q
P\ZM

G}atﬁolﬂﬂ}ﬂ 7(2)=

3
>
A&

Moedizal fezs Sec. 7 (2)e

P§ \“, sl e vae 7 ()

| o Cows
1Recovery made at the *»

fefaiees ¥ un? (2)5

T R e

\!'ater Rent
SERIE

Jr. hstutute

o yefiege

: 5\,\& instiiute
> ;

o :?(“f ?J““‘ =l
E.isa, e talno 0 e 6f o el Bﬁ’h/(p’\ymf\/

;vu'acw 1nComy

T 2 Foumnce Premium
.
o
tTotalDedumion
" -
@ TR .
i Payable « -
;
r;%nrm

A Edra uz o et
AN
IATH

P | [ B . 1A ERA A Ay hsi/ o b | Re P Trap e P | s . :_{s.% b M B P.| Rep.| Rs.P. X&_P. Rs. P.{ Rs p | Swwmzroi ,*.mumw
TTTTET Y ! : N T I -
B | N | ‘ ’
P , Iy , B ‘ [, 8 4/12%‘4&7’
219, 12004 | Lao?,JM{_ L | 1,7—’4@ /.u,zJ,- dop.| |95| [187.| Weso|1o7ds) 12 m‘f’fsff’f,
- A S A S REREERERREAN , IO GORSEA.
200 200, 528, h0,. 1‘7 755/ uzg, boso, ab i se 1] gcg g | B7ds|sigay| SR/ Hoegw /TSR
P . K00~ 000/ 7:6/ 1/0/; 35330, ,z,? ’5, 7400 1605 500 310 'ggg, 05:5, 247329, T
A bbb 4 Pk 379 |+ 3%
L S . NN f ‘H '1 SENSENR /'EL LB 25"07?9/
5 SRR R A R O
" Yoy ;Wﬁw?ﬁlﬁ, {dm [hgusknd Ceyepr A
- . - ’VJ‘.‘.,.( s Y } . oot ~
| ags LT A
= IEREERR RN R R




VAKALATNAMA

l BBFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
_GUWAHATI BENCH

Contempt Petition Cmi No. 18 of 2006
{OA No. 161 of 2006)

Sri AK. Doley & Ors ........... Petiioner
-Vs- - |
Sri A. Narayanan & Ors.......... S Respondenthontemner

Ijwe S A Narayanan Divisional Personnei Officer _of the Northeast
Frontier Raﬂway Administration, do hereby appomt and authorize Shri S, .
__I_L_S@Am QLM 8. e. cAT/Sb, to appear, act, apply, plead in and prosecute
the above described to file and take back documents, to accept processes of -
the court to appoint and instruct Counsel, Advocate, Pleader to withdraw and
deposit moneys and generally to represent the undersigned in the above
described . ' ‘ and to do all things incidental to such
~appearing, applying, pleading and prosecuting for the undersigned SUBJECT
NEVERTHELESS to the condition that unless express authority in that.behalf
as previously been obtained from the undersigned, the Govt. Pleader or any
Counsel, Advocate or Pleader appointed by him shall not withdraw or
withdraw - from or abandon  wholly or ~partly  the

’ : against all or any of the opposite
parties or enter into any agreement settlement or compromise whereby the
case is/ are wholly or partly adjusted or refer all or any matter or matters
arising or in dispute therein to arbitration PROVIDED THAT in exceptional
circumstances when there is not sufficient time to consult such appropriate
Officer of the Govt. of India and an omission to settle or compromise should
- be definitely prejudicial to the interest .of the opposite partics the said
Advocate/Pleader/ Counsel may enter into any agreement, settlement or
compromise thereby the Civil Rule/proceedings is/ are wholly or partly
adjusted and in every such case the said Advocate/Pleader/ Counsel shall
record and communicate forthwith to the undemlgned the special reasons for,
entering into the agreement, settlement or compromise.

i/ Wc/, hereby 'agr(;c to ratify all acts done by the aforesaid S_lm"
& . T-L . Sankay, R&'ﬁ S.€. CAT / 44\;; in pursuance of this authority.

IN W,IT NESS WHEREOm presents are duly executed on this
day of 20006. L

—




